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NationaL Savinegs CERTIFICATES
AND 5T AMENDMENTS) RULES,

THE DEPUTY MIMISTER 1IN THE
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): 8ir,
on behalf of Shri Pranab Kumar
Mukherjee, I beg to lay on the Table
a copy each of the following Notifica-
tlons (Hindi and English wversions)
under sub-seclion (3) of section 12
of the Government Savings Cerlifica-
tes Act, 1050:—

(1) The Natio.al Savings Certi-
ficates (Fourth Issue)
(Amendment)  Rules, 1976,
published in NotMation No.
GSR. 28(E) in Gazette of
india dated the 19th January,
1976.

(2) The National Savings Certi-

ficates (Fifth Issue) (Amend-

ment) Rules, 1976, published

in Notification No. G.S.R.

29(E) in Gazetle of India

dated the 19th January, 1976.

[Placed in Library. Sce No

LT-10341/76].

Rerort oF COURT oF INQUIRY I1HTO THE
ACCIDCNT  OPPOSITR m CoL1IFRY,
BiHAR

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): Sir, on
behalf of Shri K. V. Raghunatha
Reddy, I beg to lay on the Table a
copy of the Report (Hindi version)
pf the Court of Inquiry into the
causes and circumstances attending
the accident which occurred while
mining coal opposite Mael Colliery
in District Giridih (Bihar). [Placed
in Library. See No. LT-10342/78].

Drsx Lawp Howpmics  (CEILING)
AmznpMeNT Runes, 1976

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P, SHINDE): I beg to lay
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on the Table a copy of the Hindj
version of the Delhi Land Holdings
(Celling) (Amendment) Rules, 1878
publi in Notification No. ¥.11(12)/
S.K./C/78 in Delhi Gazette dated the
14th January, 1976 under sub-section
(3) of section 27 of the Delhi Land

Holdings (Ceiling) Act, 1960.
|Placed in Library. See No, LT-
10343/78).

Duwvucs anp Cosmerics (18t AMEND-

MENT) RuLEs, 1978

THE DEPUTY MINISTER IN THE
MINISTRY OF EEALTH AND
FAMILY PLANNING (SHRI A. K
M. ISHAQUE): I beg to lay on the
Table a copy of the Drugs and
Co-metics (First Amendment) Rules,
1076 (Hindi and English wersions)
published jn Notification No. G.B.R.
139 in Gazetle of India dated the
31st January, 1976, under section 38
of the Drugs and Cosmetics Act, 1940,
[Pluced wn Library. See No, LT-
10344/76].

Reroer or COMMISSION OF INQUIRY
INIO SHAHDARA  DISTLREANCES OF
AUGUST, 1972 AND ACTION TAKEN THERE-
ON AND CORRECTION OF INFORMATION
GIVEN DURING CALLING ATTENTION RE
BURKING OF HOUSEE AND KILLING OF
HARIJANg IN BIHAR

SHRI F. H MOHSIN: 1 beg to Iay

on the Table—

(1) A copy each of the follow-
ing documents (Hindi and
English versions) under sub-
section (4) of section 3 of
the Commissions of Inquiry
Act, 1052:—

(i) Report of the Commission
of Inquiry into the Shah-
dara disturbances of
August, 19.22, 1972,

(ii) Memorandum of Action
taken on the Report,

(2) A statement (Hindi and
English versions) ecorreeting
certain informetion given by



